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has developed several varieties of rioe. 
Among these Pusa 2-21 and Pusa 33 released 
Id the late seventies, possess a yield potential 
of 4-5 tonnes/ha.

(c) These varieties have gained popular
ity in States like Uttar Pradesh, Haryana, 
Maharashtra, Tamil Nadu and parts of 
Orissa, West Bengal and Assam.

(d) A seed multiplication programme 
for these varieties bas been Intensified by the 
National Seeds Corporation and the concer
ned States for making their seed available to 
tbe farmers.

(e) Other measures taken up for improv
ing rice production in tbe country include 
development of varieties suitable for diffe
rent stress conditions, disease and pest 
resistance, better fertilizer use, identification 
of appropriate agronomic practices and pro
duction of quality seed in adequate quanti
ties. These measures will enable us to meet 
tbe increasing demand and to avoid imports.
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(be sugar dealers and (hey have requested 
Government to withdraw this ordinance in 
the interest of consumers and public ; and
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(d) if to, the details thereof aod the 
action taken by Government thereon 7

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ELECTRONICS AND 
IN THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (DR. M.S. SANJEEVI 
RAO): (a)and (b). The Central Govern
ment issued an Order, on 22.3.84, under 
clause 5 of the Sugar (Control) Order, 1966 
reducing, with immediate effect, the maxi
mum stock holding limits for recognised 
dealers of sugar aod khandsari and also 
making it obligatory for them to turn over 
their stocks within 10 days of reoeipt. Under 
this Order, the stock limit for sugar dealers 
in cities aod towns with a population of I 
|*fch and more was reduced to 250 quintals 
except in the case of recognised dealers in 
Calcutta and extended area who import 
sugar from outside West Bengal, fo t whom 
the stock limit pmcrided was 3.500 quin
tals. For sugar dealers in other towns with 
a population of leas than 1 lakh, a lower 

limit of 100 quintals was fixed. The 
maximum stock limit in respect of khand- 
sarl dealers waa fixed as 250 quintals all 
over the country.
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Stock Limit of Sogm Dealers

3077. SHRI DAULATSINHXI JADEJA : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state :

(a) whether Government have iasoed an 
ordinance that the dealers dealing in sugar 
and khandsari should not keep more than 
250 quintals (bags) of sugar aod khandsari 
in stock at a tune ;

(b) if so, when it was issued and by which 
date it will be effected ;

(c) whether there is resentment amongst

(c) and (d) Representations have been 
received from some of the*sugar and khan- 
dsari traders and their associations suggest* 
ing withdrawal or modUkation of the 
aforesaid Order particularly in regard to the 
time limit stipulated for disposal of stocks. 
The Order was also challenged in various 
High Courts aod the Supreme Court through 
writ petit km  Iliad by the trader*. While 
it has been upheld in the Supreme Court 
aod some of the High Cotma, the 
caeae in some of ihe Courts are still 
pending.

The Order was issued In the wake of a 
spun in the prices of open market sugar 
aod khandsari in April/May, 1984, to chock 
speculative boarding by the traders and 
ensure avaiUrbiUty of the commodities to 
the consumers at reasonable prices. In the 
interest of the public, H is not proposed to 
withdraw Ibese restrictions for the preeent.




